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(8) In view of the averments made in the application and objections filed by the 
applicant and observations made in the report of the Joint Committee regarding environmental 
violations by respondent No. 5-project proponent and the mandate of Section 20 of the National 
Green Tribunal Act, 2010 mandating to apply the precautionary principle and in exercise of 
powers under Section 19(4) ) of the National Green Tribunal Act, 2010, the respondent no. 5 
project proponent its directed to desist from carrying out any further mining in th mining lease in 
question. 

(9) The District Magistrate, Bageshwar and the Senior Superintendent of Police, 
Bageshwar are directed to ensure that no illegal mining takes place in the mining lease in 

question. 
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(8) In view of the averments made in the application and objections filed by the applicant 

and observations made in the report of the Joint Committee regarding evironmental 

violations by respondent No. 5-project proponent and the mandate of Section 20 of the 

National Green Tribunal Act, 2010 mandating to apply the precautionary principle and in 

exercise of powers under Section 19(4) () of the National Green Tribunal Act, 2010, the 

respondent no. 5-project proponent its directed to desist from carrying out any further mining 

in th mining lease in question. 

(9) The District Magistrate, Bageshwar and the Senior Superintendent of Police, Bageshwar 

are directed to ensure that no illegal mining takes place in the mining lease in question. 

arfaa ya HI 
yorat/ya3i./IO-183-713/2024 /51 fei# 1504.2024 " S7 

O Scanned with OKEN Scanner 

480



faq 

/Hoaf-ofao/T1/AOZTTo /2024-25, 

ANX- 2 

fati: 97-04-o4 

2424 /3tofdo/74-4/ 2001 feii 08.012002 GRI UYG T TEa qugr UTH qy ¢ 

YHTGT HAI 2250/VII-A-1/2021-74T/2001 T¢4IG 03 Griq, 2022 RI STRIqug 

(8) In view of the averments made in the application and objections filed by the 

applicant and observations made in the report of the Joint Committee regarding environmental 

ViOatlons by respondent No. 5-project proponent and the mandate of Section 20 of the National 

Green Tribunal Act, 2010 mandating to apply the precautionary principle and in exercise of 

powers under Section 19(4) (i) of the National Green Tribunal Act, 2010, the respondent no. 5 
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project proponent its directed to desist from carrying out any further mining in th mining lease in 
question. 

(9) The District Magistrate, Bageshwar and the Senior Superintendent of Police, 
Bageshwar are diected to ensure that no ilegal mining takes place in the mining lease in 

question. 
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